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REFERENCE TO SUICIDE BY TWO
SUSPECTS IN RAJIV GANDHI AS.
SASSINATION (CASE

SHRI YASHWANT SINHA (Bi-
har): Madam, I have a very im-
portant point to raise,

A couple of days ago in Coimba-
tore, there were two suspected LTTE
militants who were in hiding there.
The police went there and surrounded
that place. The militants committed
suicide. The details have appeared in
today’s papers. It appears that one of
the persons who committed suicide
was person called Dixon. He is des-
cribed as a close aide of Sivarasan,
who is the prime suspect in the Rajiv
Gandhi murder case. Look at the way
the whole thing is proceeding, es-
pecially after the suspicion which the
hon. Home Minister was pleased to
reflect in this House while replying
to the clarifications on the escape of
Shanmugam that he suspected the
hand of a super-power. Though he
did not name that super-power, every-
body knows what he meant. In the
light of such serious allegations which
have been levelled by no
less a person than the Home
Minister of India, what is happening
to this case? Why is it that people are
being allowed to die one after the
other? There are important witnesses
and important accomplices in this
murder case who are being allowed
to just vanish from the face of this
Earth. I want to know as to what is
happening Then the newspaper re-
port goes on to say further that the
investigation into the suicide or what-
ever it was will be conducted by the
Tamil Nadu Police. The SIT was
present there. They had gone there
when they received information
that these two persons suspected in
the Rajiv Gandhi murder case were
in hiding in Coimbatore in that parti-
cular building. Why were steps not
taken to ensure that they were cap-
tured alive? I am sure our police is
capable of much better performance
than allowing the suspects to die.
Now, I want to know what exactly
is havpening. Why are we on a two-
track approach? The Tamil Nadu
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Police is doing something and the SIT
is doing something else. We do not
know what is happening in this case.
I regard this as a very serious lapse
on the part of whoever is investigat-
ing this case. This must be clarified
immediately. This House has expres-
sed its concern at the way in which
the investigations have been conduct-
ed in this very very important case.
We are all interested that not only
the culprits should be brought to
book, but the larger conspiracy in
this case should be unravelled and
the country taken into confidence. 1
I am raising this point because I
want the Government to react imme-
ditely and give a statement how ex-
actly these two suspects in this case
have been allowed to kill themselves.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Madam, I associate myself with what
the hon. Member has said.

SHRI GURUDAS DAS GUPTA
(West Bengal): I fully associate. (In-
terruptions).

SHRI MENTAY PADMANABHAM

(Andhra Pradesh): The whole House
is unanimous on this. T want the
Leader of the House and Home Minis-
ter to come and make a statement in
this House immediately.

SHRI M. S. GURUPADASWAMY
(Uttar Pradesh): He has made a
statement on the other case, but why
has he suppressed this information
from the House?

SHRI GURUDAS DAS GUPTA: I
submit firmly that there is absolutely
an air of suspicion .. (Interrup-~
tions).

THE DEPUTY CHAIRMAN: The
Minister of State for Home is here.
T hope he has noted the concern of the
WMembers of the entire House. I think
he has taken note of it,

SHRI YASHWANT SINHA: That is
not enough. The incident is three
days old. It happened day before
vesterday.
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Bo TWABT WY (T57 sr%nt)
qE1]AT, TS Trrfsr‘r Fl gEAT F S
§ agg faard &1 wr wE .
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SHRI V. NARAYANASAMY (Pondi-
chery): The Tamil Nadu police is
hostile towards this case.. They are
lotally hostile towards this case, be-
cause most of them are involved in
that case. In the Thanjavaur belt with
the connivence of the police. LTTE
veople are operating in that area,
Therefore, the Central Government
must exclusively depute officers to
investigate the case; otherwise the
entire evidence in the assassination of
our leader will be buried. I request
the hon. Home Minister to depute
them immediately,

o AT QI Ifad gz
fadft 3 31 ... (Swqum)

SHRI MENTAY PADMANABHAM:
Mr. Narayanasamy is casting aspersion

- on the ATADMK Government in Tamil

Nadu.

SHRI V. NARAYANASAMY: What
is that he is telling? The police per-
sonnel who are hostile towards this
case were appointed during Karuna-
nidhi’'s regime. I am telling you about
it frankly.

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, allow the Home Minis-
ter to react. He hag taken not of it.

SHRI YASHWANT - SINHA: The
Home Minister must react immediate-
ly because the incident took place day
before yesterday. They must have all
the facts. I would like the Home
Minister to react immediately,

Xo TATHT qUEA: AN
WP & &, Wew, w8 W&
St ¥ A ] F IR W TR
Fr wzald & @y § #wrT gwt qav
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F gCAN UH-UF IFTH WO ST T
§1 Mg WaT gud wiw afefa @
FT W HFA X FW § T WA
s ag w9 afafy &G I wge
5o &o UV gHIT fammig w3
I § HIT T AAET [ g9 Siw
1, FTH FIY F A FOF L, TGR
gw faar ava &1 O3 #15 A w18
gafre wmar vgr &1 TwE S@er
F9ma 9gal g1 ... (WAwE)

THE DEPUTY CHAIRMAN: Let the
Home Minister react.

qev S, wu adwe

SHRI TINDIVANAM G. VENKATA-
RAMAN (Tamil Nadu): Madam, I
want a clarification.

THE DEPUTY CHAIRMAN: Please
sit down. When he is speakmg, I
will nto permit.

o TERIHT MR : Y. IS,
Tr. &1 Uga aEdy 3l ... (sm|d)

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M.
JACOB): Madam, the hon, Member,
Mr. Yashwant Sinha has raised a very
important point. The matter is really
roled by me Dbecause I am present
here. The Home Minister is replying
to the clarifications on the short
duration discussion under rule 193 in
the Lok Sabha on the subject of
Shanmugam murder case and allied
things. As regards the Coimbatore in-
cident, I am also aware of it that
something had happened. We are
collecting the details from them as to
what exactly happened, the manner in
which it had happened and all that.
1 want to assure the House that we do
not want to hide any information.
At the same time, it is not fair on our
part to cast aspersion on any State
police in general If....

SHRI MENTAY PADMANABHAM:
Your own Member has criticised them.
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SHRI M. M. JACOB: I am only
teling about that thing, If there is
anybody who is found incompetent
and is not doing his job well, we will
have to certainly remove and replace
them with trusted people who can
carry out the job very well and that
will be done by this Government.

o AR qUGA:  HIT FAwT
wegr wfeu, | (SmEew) w7 WA
& o1 3T § T Uv H(T Be-
Fya 71 gafeq | STH0 TAAGT
¥ Qr g1 7gr & Jusr @A I
ote qurA war of F ¥ g9
g YT g H owaT weede §
g Wl Y ¥ w€EHe ]| F awx
ag weal g 8 wfRe gaw @@
T THd HEA W T qawsy § |
gw g & f¥ g@ T { w9
waT St w0 Fr FEAT & 1 ..
(Ea=aTa)

THE DEPUTY CHAIRMAN:; Mr.
Fernandes, what do you want to say?
... {Interruptions) ...1 have identified
Mr, Fernandes.

st agar afge (Y97 N3@)
I aF MUGET g xeufefy &
q®arg & g a9 &% dww,...
(srruT) 39 Sdg & o AT ;0
stg Ad g ead 1 L. . (wEeT™)

SHRI JOHN F. FERNANDES
(Goa): There are reports in the press
that in Tamil Nadu two LTTE hard-
core terrorists attended the funeral of
Mr. Shanmugam in spite of so many
police personnel and SIT people
present there. This is a total failure
on the part of the investigating autho-
rity, There was also a report in the
press that 12 SIT officials are under-
stood o have been suspended. I
want a statement from the hon. Home
Minister about this matter.

SHRI M, S. GURUPADASWAMY:
The evidence is being destroyed. it is
not just a suicide. -By that suicide,
they have lost evidence. And the
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whole investigation is going in a zig-
zag way and in a most distorted
fashion. Let the Home Minister
come and make.a statement on this.

Tro MAUT WgHI :  (FTSEAH)
Sqgtela  wgear, wSfw St w1 -
N qrer wigar UF  mrewarar
T FY waedT €, 4g A AR
F1 =80 ovg YaT &1 & &y 9y
aafer g wwy o afmfas €
I WY 3 AT Y FHIIA TS
¥ UITT g UFA & TIF nYY pOHRT
v § fasgar a4 fesfwamdd
ag STz g9 ¥ a1 WY 59 A,
ww & At § e g fg_wo
#7qe 9T WEHTT WA ST @ 9
& d¥ war wgww ¥ ww g Ao
IR WO 9T ¥ OTY oy F
HrT wfexey w@ AW A ™ W@
# @y ugd w1 oag feasr fa
FIE AT Y HGT FEST YT AYT
I FIE AR WOFT YT A HIT
fardt & qx guT 3w @t =He fgur)
™ F AMeg o aferge qw-UF
F F W oo vy § AT gwid
HTETT Gy W AW o s w7 .
R E Yg uiE gy A5 A A
yTEIT ¥ wrwar wmigar o aud
Wl ¥y fye o1 F 7 FY AT
¥ TAEr NP AT TS ey
Fi OGN F €T Ly Yoy g oA
F IR AT T o9 @A 7
(Interruption)

THE DEPUTY CHAIRMAN: Just a
minute, please. I will ask the Minis-
ter of State for Home Affairs to look
into the matter and convey to the
Government the sentiments of thg
Members, the entire House.

SHRI M, M. JACOB: Yes, Madam,
1 will look into the matter.

SHRI YASHWANT SINHA: Weo
want him to make a statement. Lot
him make a statement.

SHRI MENTAY PADMANABHAM:
We demand a statement. Cutting
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across party lines, the entiire House

demands a statement.

THE DEPUTY CHAIRMAN: I said
‘the  entire House’.  (Interruptionsns).
Unfortunately, you are fond of listen-
ing to other things.  Please sit down
Just a minute. I said ‘the sentiments
or the entire House, including the

» Chair.

SHRI YASHWANT SINHA: We
want a statement today. We want an

assurance from the Minister, (Inter-
ruptionsy, C
X, AT qgm:  svgwrely

wgiRar, M WA W Y awaed
frar r, \1%3»' faafea < &1 <8
& gafqg F A wvqr § f5 wum
qarNt gy {9 o7 gwared
§ A7 sax faofea o1 am .3
N 9T wEgRA, d § wva i
fm IqA_HAT gEe & A w7
wWehe T AT Fiiadgd H1 AW
& weqE fwEr Sy '

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): Madam, may I say
this?

THE DEPUTY CHAIRMAN: The
Minister has already committed him-
self that he will come back before the
House. He cannot commit more than
what he knows. Until and unless he
collects the information, he cannot
come before the House, He cannot
come back without proper informa-
tion. Give him some time. He will
come back.

¥ SHRI V. NARAYANASAMY: How
much time will they take to collect
the information?

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, you have made your
point. Let others also speak. Thers
are other people also in this House
who want to say something on this
issue, Tet them speak. Now let
‘MT. Subraranian Swamy speak.
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SHRI SUBRAMANIAN SWAMY:
Madam, in addition to your articu}a'ting
the opinion of the House, ] am bring-
ing to the notice of the Minister the
point that Dixon was no ordinary
person. He was a key person, not
so much in the assassination itself,
but right through. If you see the re-
cords of the IB, Dixon figures as a
very very key person in the whole
LTTE episode in Tamil Nadu, There-
fore, the Government must make a
statement today, They may make
one lomorrow also. But today,
definately before the house rises, he
should make a statement so that we
may know exactly what happened.
(Interruptions).

SHRI YASHWANT SINHA: The Minis-
ter should react to this. Is he making a
statement today or not?

SHRI M. M. JACOB: I shall try my
best to come back to the House with a
statement. I want to ge¢ the information.
It depends on the cellection of full infor-
mation. If I am successful in collecting
the information, I can come back to the
House.

THE LEADER OF THE OPPOSITION
(SHRI S. JAIPAL REDDY): Will he come
back today evening or tomorrow morning?
Will he make a statement?

SHRI M. M. JACOB: I cannot promise
a statement now because I have to get
the information.

THE DEPUTY CHAIRMAN: Do you
want the Minister to come back with full
facts or do you want him to come and
make any statement? You want him to
collect the facts. And I think he could
not say better than what he has said
that he will try his level best to get afl
the information today. If he cannot,
would you like him to come and make
just a statement which has no meaning?
Let him give the time. If he can do it
today, it is fine. He is going to collect

the information and come before the
House, (Interruptions),
SHRI S. JAIPAL REDDY: Madam,

the hon. Minister has not made a specific
commitment in regard to a statement, If
he cannot make a statement today, will
he make a statement tomorrow? That is
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a categorical assurance we a]l are seeking.
(Interruptions).

SHRI N, E. BALARAM (Kerala):
Madam, you are saying one thing and the
Minister is saying a  different  thing.
(Interruptions).

THE DEPUTY CHAIRMAN: The
Minister is not saying anything different.
The fact is, you want to discuss this matter
on the floor of the House. Right. So
whichever way he brings the information
before the House, thatis more important
(Interruptions).

SHRI MENTAY PADMANABHAM:
Madam, the point is whether the Govern-
ment is prepared to give a statement in
this House either tcday or tomorrow. That
ts what we want, (Interruptions).

SHRI M. M. JACOB: Madam, if every
Member keeps on talking lke this... (In-
{erruptions),

SHRI YASHWANT SINHA: Madam,
he is trying to get out of that situation.
We want a definite assurance from him,
{Interruptions). This incident took place
day before yesterday. The Government
should have known about it. The Go-
vernment should have had all the facts
hefore i, (Interruptions),

SHRI GURUDAS DAS GUPTA: Ma-~
dam, the Minister is deliberately not mak-
mg any commitment.

THE DEPUTY CHAIRMAN: I can
assure you that the Minister is as much
concerned about finding out the culprit
who murdered Rajiv Gandhi as all of us
are. So he wiil come back. (Interrup-
tions),

SHRI YASHWANT SINHA: Madam,
your statement can be contested. The way
the investigations are being done does not
prove your statement, Your statement
that the Government is as much interested
is not proved. I am not prepared to
accept that statement that the Government
is prepared. Otherwise, the Government
would have been more forthright, the Go-
vernment would have been more alert.
(Interruptions). They are not, (Interrup-
tions).

THE DEPUTY CHAIRMAN: Now let
us have discussion on the Budget.

[RAJYA
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SHRI MENTAY PADMANABHAM:
Madam, we all suspect that the Govern-
ment is not at all serious in finding out
the truth. (Interruptions).

it AR NS TG {H AEF

(wee 5qw): #eW 7 @ 4 7t ag &7
AN FIM 1R B o g% 579F 1 99
HITA. Tg T T8 TN g ALG1

SHRI M. M. JACOB: Madam, there
are two issues raised in the House today
One is about the Coimbatore incident
about which some of my friends have
just suggested. (Interruptions) Another
one is about international ramifications...,
(Interruptions), On the . Coimbatore inci-
dent, T will immediately collect as much
information as possible and jf I am suc-
cessful to get it completely, I will come
back today itself.  Otherwise. may be
tomorrow because today we are discussing
the Budget. (Interruptions),

SHRI YASHWANT SINHA: Rajiv
Gandhi’s murder case is more imporiant
and you must come out with the facts.

A AlGE ST @\ WIS
(9T 39 ): W T A WIAH G W
Fi AgiET §AT TG Few q £Ar 94
TEIWeFAT FIOATH IT w91 2 G2
AT aTfgn |
THE DEPUTY CHAIRMAN: We have
not started the Budget. I will call yom

name. Mr. Vishvjit Singh, please take your
seat.

DR. RATNAKAR PANDEY: The
Home Minister has already made a state
ment but that is not effective. So the Prime
Minister must come with a statement
That may be today or tomorrow.

SHRI SURENDRA SINGH THAKUR
(Madhya Pradesh): No, no, It should be
today only and that too by the Prime ¥
Minister and not by the Home Minister
(Interruptions),

DR, RATNAKAR PANDEY: We want
a statement from the Prime Minister him-
self, (Interruptions), Let the Prime Minis-
ter come and make a statement, (Inter-
ruptions).

SHRI YASHAWNT SINHA: Some pri-
vate negotiatians are going in the Trea-
aury Benches, (Interruptions),
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ot MEFA LERH I W WA ¢
REIRAT, AT THAT F G319 2 €RG §
la i Al & faww 35 &t &1
T AT frar &1 (swaumw)

T, WOHFT QU G WA Y
ST TO FE SHFT AT AT FHEY

~ 9 g ugr ) zafew g W@ oo

¥ HIT FY A ARGT 19T 94T,
IqF AW F5FT F, IqQGNERT Y,
fet geng Y <@t & s9 wiw §

feafg § wur wat S AWAIR
2 F fawmrr ¥ w3 ¥ wede
91 FT | ¥F I AT TE &)
7g war f& g Wt o §wEr fE
... (cwama) ... §IT  qEE
gfear & wgy 72 Jar #Y, o 9]
T AT 9T, SAFT WW@MET §, YA
grad ¥ AEET 0 yatT qEv S
are MT wede § 1 ... (sgqETa)

Y RZEAT AE A7 I AT ABAR:
AT fariees darg 3 g& 1740 41t
T AgET |

- Sy i) Seme oyd]t

- o k_.)”} yhndee r?},g : L’w,

S RN SPS A CRPE <) B TS
[- oo

gt (g sree 3 7w Waer
F AWITET R AT A T QAT
T o gzave awe w0F | Sar guwy
RWATYA T | (HAAR)

THE DEPUTY CHAIRMAN: He will
convey the sentiments of the entire House,
every Member and the Chair also, to the
Prime Miiiister, to the Home Minister, to
the entire Government, and as sonn as
he collects the facts, he will come back
to the House and I think beyond that the
Minister cannot say anything. So, that is
over.... (Interruptions),.. That
He cannot say anything., . (Interruptions)
...He cannot say anything more than

&) 3!.?

that ,.. (Interruptions).., He cannot
say anything beyond that,., (Interrup-
tions)., , .

[30 JULY 1991}

is over,

Rajiv Gandhi 398

wrAr WY W @ wie): Sy
YR waw § iy wgrafEiar s
uSRHE @ 97 ug afeadi € A%
sirfgr 70 =tfg . . (sxwE@) L.
: G‘b‘c' UL& l.!”é*# t",n]'r
o P U e 3B ] Olenkd
'ékté’- La.,l) ’llb f!": K u,*x‘.‘.‘. L.‘n
[. . (L:A-‘&'én) ..
= aa s wwEra  §iF fafTeee
o¥iTe § wEd g (vwed)
grawafa : 31§t grAIA & HHIT
Ft §F 8 I wwlwg arg & 5
off T AEAH I5 WW AGAS:
st wfmn @ § s E A TH Fia
feniz 7v € € fo g fafqeex
Salq 7§ afew g o'W ST &
AT guHT Aawq g § % g 9 vt
# AN #1 Taw T A fafaeet & g
T E A 937 GIWE g 1A
fafrez< %1 39 a9 97 faarggy 3%
gt wifze
- p ye ] damie  gyd]t
wd A Sl Sy s il
ueo) & L,’.‘,% ,:ab r’h & L,éb
Sl o5 30 Sl rfh.ul sy &kl
Whlt O 0 & 2 & b
0-&.‘ ,MA r,. éan:’ ’! U,;,J £
SUplad  2agr &2 - Lab 42 pRa
W‘-g L)”F_'; ,S ,!.uln r’h - B ch
[ Loty W »8 Wty 5

tTransliteration in Arabic Script.
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SHRIMATI JAYANTHI NA;[’ARAJAN !
(Tamil Nadu): Madam...

=Y HIGERT AEAN TE WIN ARAH:
A swug wrgd & gfeg v
(smagrT) " -

ol &._’).5 dﬁ)) AYe-~" d,&]‘f‘
~A9s ao yprer ) @ 1 e
[ (c.'a.l:i,én) .

THE DEPUTY CHAIRMAN: Now
we will discuss the Budget (General),

1991-92, . (interruptions)... That matter
is over... (Interruptions),, ., What do you
want to say, Mr, Jacob?... (Interrup-
tions).. . Order, please.

SHRI M, M. JTACOB: Madam, regard-
ing the Budget one request | have to
make. Yesterday, we had consultations
with the Party leaders who were present
in the Chamber and this morning I have
also met some leaders in this cennection.
The Vote on Account was passed in the
Lok Sabha without debate and aftzrwards
they continued with the consideration of
the Budget. So I suggest, if most of
the Members agree to, to have ihe voting
first and then the debate. '

THE DEPUTY CHAIRMAN: Agreed?

SHRI A. G. KULKARNI (Maharash-
tra): Madam, let them discuss the Vote
on Account first and then we will discuss
the Budget.

SHRI MENTAY PADMANABHAM;:
Madam, we agree to it if they are serious
into the investigation of Rajiv Gaahi’s
assassination.

THE DEPUTY CHAIRMAN: Whethel
you pass the Vote on Account or you
don’t pass the Vote on Account, every-
body is serious about Rajiv Gandhi. Be-
fore I call the names of Members to |
speak., . (Interruptions).,., Now will take
up the Appropriation (Vote on Account)
No. 2 Bill, 1991. Dr. Manmohan Singh...

SHRI S. JAIPAL REDDY: Madam,
1 would like to make one submission,

fTransliteration in Arabic Seript. |
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THE DEPUTY CHAIRMAN: You
gave your commitment and now you want
to make your submission. How is it pos-
sible? It is not a conditional commits
ment, ..

SHRI S. JAIPAL REDDY: No, no, no.
We are only keen to have a commitment
from the Government that this wijl not
be treated as a precedent.

THE DEPUTY CHAIRMAN: 1[I can
assure you that is not going to bg made
a precedent. I assure you from the Chair,
.. .{(Interruptions), . 1 can assure you
from the Chair.,. (Interruptions)... I
know what he %ays. I cap ready your mind
afso,..

SHRI S. JAIPAL REDDY: Madam
Deputy Chairperson, you must permit us
lo make our submissions. We want an
assurance from the Government that this
will never be treated as a precedent,

THE DEPUTY CHAIRMAN: O.X.
Given. The Minister can also give that,

—_—

THE APPROPRIATION (VOTE ON
ACCOUNT NO. 2 BILL, 1991

THE MINISTER OF FINANCE (SHR1
MANMOHAN SINGH): Madam, T beg
to move:

“That the Bill to provide for the
withdrawal of certain sums from
- and out of the Consolidated Fund
of India for the services of a.part
of the financial year 1991-92, as
passed by the Lok Sabha, be taken
into consideration”, '

The question was put and the motion was
adopted.

THE DEPUTY CHAIRMAN: We
shall now take up clause-by-clause con-
sideration of the Bill.

Clause 2 to 4 and the Schedule were
wided to the Bill, Clause 1, the Enactir
Yormula and the Title were added to
the Bill,

SHRI MANMOHAN SINGH: Madam,
I beg to move:

“That the Bill be returned”.



